

Annexure-‘A’
Details of Cases handed over to CBI for investigation by the State Government of Assam in the last 3 years i.e. 2009,2010,2011 & 2012 (upto 31.10.2012) :- 
	S.No. 
	Case No. date of registration and Sections of Law
	Name &  designation  of accused persons
	Details of handing over of case by Assam Govt. & Brief allegation 
	Status of the case  

	1
	2
	3
	4
	5

	2009 (05 cases)

	1. 
	RC0172009A0013-GWH 
Dated 28/7/2009 
U/s 420, 468



	(1) Sh. Sunil Chopra New Delhi (Pvt.)
(2) Sunil Dutt Yadav. New Delhi (Pvt.)
	The investigation of the case was referred by the Government of Assam.The allegation relates to fraud in encashment/drawl of Demand Draft for Rs.188.45 Lakhs  sanction against “Total Sanitation Camping” to Bongaigaon District.
	 Under Trial.
Charge Sheet filed in the Court on 31/12/2010 against  Sunil Chopra (Pvt.) person Sunil Dutt Yadav (Pvt.) person.

	2. 
	RC/DST/2009/S/0002 
Dated 10.06.2009 U/s 120-B r/w 419, 420, 468, 471 & 505 IPC




	Unknown Persons
	The investigation of the case was referred by the Government of Assam.
It is alleged that in order to create communal conflict among different communities, the responsibility of Assam Serial Bomb Blast of 30/10/2008 was claimed by Islamic Security Force through SMS sent to "News Live" a local TV Channel of Assam by using Mobile Phone No. 98686-93690.



	Under Trial.
Charge sheet filed in the Court on 30.07.2010 against the following accused:- 
(1) Mohd. Nazamul Haque @ Babul S/o Abdul Kadir R/o Village Tatikata, PO & PS Moirbari, Distt. Morigaon, Assam
(2) Arif Ahmed Arju @ Arif Mohd. Arju S/o Abdul Aziz R/o Village, PO & PS Moirabari, Distt. Morigaon Assam
(3) Mohd. Sowal Mustafa S/o Abdul Kadir @ Sohail R/o Village Tatikata,  PO & PS Moirabari, Distt. Morigaon Assam
(4) Sheikh Baharuddin @ Sheikh Beharul Islam @ Bablu S/o late Jalaluddin R/o Village Tatikata, PO & PS Moirabari, Distt. Morigaon Assam.

	3. 
	RC 4/E/09-Kol.
Dated  24.02.2009
U/s. 120B r/w 409, 467, 471, 477A & 13(2) r/w 13(1)(c)(d) of PC Act, 1988
	1) Sri Lankesewar Das, S/o Sri Uttam Ch. Das, the then Subedar Mejor. 3rd Assam Police Battalion, PS. Titabor, Dist. Jorhat, Assam, R/o Vill-Chauliabari, PO-Sarupeta, PS-Patacharkuchi, Dist-Barpeta, Assam 

2) Sri Jibon Sharma Pathak, s/o  Late Nityananda Sharma Pathak, The than Accountant 3rd Assam Police Bn., PS- Titabar, Dist. Jorhat, Assam Non Gazetted Official. R/o Permanent - Vill- Bibijan, Po & PS- Titabar, Distt.- Jorhat, Assam 

3) Dadul ChandraBorah, S/o Late Dandiram Borah, The then Hony. Armed Branch Sub- Inspectpr, 3rd Assam Police Battalion, Titabar, Jorhat, Assam Non Gazetted Official. R/o Permanent- Dadhora, Ahramgaon, PO & PS- Dergaon, Distt- Golaghat 
	The investigation of the case was referred by the Government of Assam.  The said case pertains to misappropriation of Govt. money amounting to Rs. 16,65,91,582/- drawn in excess under the Salary Head of 3rd Assam Police Battalion., Titabor, Dist. Jorhat, Assam and misappropriated during the period from 2000 to June, 2006.

	Under Trial
Charge sheet filed in the Court on 31.12.2010 against the following accused persons:-

1) Sri Jibon Sharma Pathak,
2) Dadul ChandraBorah
3) Gunin Gohain
4) I.K. Gogoi,IPS
5) Lankeswar Das,

Sanction Pending against the following Persons:

(1) Abu Farah Syed Minazur Rahman, the then Accountant U/s. 19 of PC Act, 1988 and 

(2) Ananta Saikia, the then Treasury Officer, U/s. 19 of PC Act, 1988 which is still pending.

	4. 
	RC 5/E/2009-Kol. 
Dated 24.02.2009
U/s. 120B 409, 420, 477A & Sec. 13(2) r/w 13(1)(c) & (d)
	1) Jiban Singh, IPS, The then Commandant, 10th Assam Police Bn., Kahilipara, Guwahati, R/o- Permanent Kasturba Nagar, Near Iskon Mandir, House No. 68, Ulubari, Guwahati-7. 
2) P.C. Neog, IPS, S/o Shri K.C.Neog, The then Commamdant, 10th Assam Police Bn., Kahilipara, Guwahati, R/0- Permanent Vill & P.O.- Puranai Godan, PS- Rupahihat, Dist.- Naogaon, Assam. 
3 I.K. Gogoi,, IPS the then commandant of 3rd APBN, Titabor, Jorhat. R/o Permanent - Kahilipara Path, Guwahati- 19  
4) Hare Krishna Medhi, S/o late Ramesh Chandra Medhi, The then 2 I/C of the ofice of the Commandant 10th Assam Police Bn., Kahilipara, Guwahati,R/o- Permanent- House No. 9, Seuj Sarani Bye Lane, Lakhiminagar, PO + PS- Dispur, Assam. 
5) Sri Randip Baruah, S/o Late RohiniKanta Baruah, APS, 10th APBN, The then 2 I/c Office of the Commandant, Kahilipara, Guwahati, R/o House No. 21, Beltolabagar Road, PO.- Beltola, PS- Dispur, Guwahati - 28  
6) Gopal Krishna Goswami, The then Head Assistant,  Office of the Commandant, 10th Assam Police Bn., Kahilipara, Guwahati, R/o- Permanent- Opposite Gopal Boro High School ,Ganeshguri, PS- Dishpur, Guwahati.-6 
7) Keshab Kalita S/o late Madhuram Kalita, The then I/C of the ofice of the Commandant 10th Assam Police Bn., Kahilipara, Guwahati,R/o- Permanent- Vill & P.O.- Pacharia, PS- Dadra, Dist.- Kamrup, Assam. 
8) Hirendra Nath Sharma S/o Late Dibakar Sharma, The then Head Assistant ofice of the Commandant 10th Assam Police Bn., Kahilipara, Guwahati, R/o- Permanent- Vill Maj-Jajari Gaon, PO- Majgaon, PS- Jajari, Distt- Naogaon, Assam. 
9) Accountant Keshab- There was no seperate Accountant Keshab, Keshab Kalita (Sl. No. 7) initially functioned as Accountant & then functioned as Head Assistant.  
10) Akshay Saikia, S/o Late Arun Saikia, LDA cum typist, Home Department, Govt. of Assam, R/o Vill.- Bharapathar (Mowbah) PO.- Iwduh, PS-  Lamgdingjri, Dist.- Khasi Hills , Shillong, Meghalaya. 
11) Lakheswar Choudhury, S/o Late Keshab Chaudhury, the then UDA in the office of the Commandant, 10th APBn., Kahilipara, Guwahati, R/o- Vill& PO.- Hajo (Athpariatola), Dist.- Kamrup, Assam. 
12) Tarpan Das, S/o Late Bhanta Das, the then Havildar, in the office of the Commandant, 10th APBn., Kahilipara, Guwahati, R/o- Vill. , PO & PS- Bhabanipur, Distt.- Barpeta, Assam.  
13) Paresh Das, S/o- Buduram Das, the pthen Constable in the office of the Commandant, 10th APBn., Kahilipara, Guwahati, R/o- Vill .- Chechamukh, Hirapara, PO- Kulhati, PS- Hojo, Distt. - Kamrup, Assam. 
14) Smt. Bulu Roy, The then UDA in the office of the Commandant, 10th APBn., Kahilipara, Guwahati, R/o- Vill.- Dolaihaon, Dist.- Bongaigaon, Assam. 
15) Shri Manoj Kr. Roy, S/o Monoranjan Roy, the then LDA in the office of the Commandant, 10th APBn., Kahilipara, Guwahati, R/o- House No. D- 31, Rodalipath, PO- Udalbakhra, PS- Dispur, Guwahati 
16) Smt. Lila Boro , the then Havilder Clerk,in the office of the Commandant, 10th APBn., Kahilipara, Guwahati, R/o- Vill- Pathgaon, PO & PS - Azara, Distt- Kamrup, Assam. 
	The investigation of the case was referred by the Government of Assam. The said case pertains to  excess drawl of Govt. Funds amounting to Rs. 18 Crores (approx.) against the salary head, either against the vacant posts or against the pay bill of the existing staff, and misappropriated during 2001 to 2006 by the officers and Staff of 10th Assam Police Battalion, Kahilipara, Guwahati.
	Under Trial
Charge sheet filed in the Court on 28.03.2011 against the following accused persons:-

(1) Jiban Singh, IPS,,
(2) P.C. Neog, IPS,
(3) I.K. Gogoi,, IPS
(4) Hare Krishna Medhi,
(5)Gopal Krishna Goswami
(6) Keshab Kalita
(7) Hirendra Nath Sharma
(8) Nara Kanta Koch

Sanction received against the following accused persons and charge sheet is being filed:

(1)Keshab
(2)Akshay Saikia
(3)Lakheshwar Chaudhry
(4)Tapan Dass
(5)Paresh Dass
(6)Manoj Kumar Roy
(7)Lila Boro

Sanction Pending against the following Persons:

(1) Randip Baruah, APS, 10th APBN, The then 2 I/c Office of the Commandant, Kahilipara,

(2)Ataur Rahman Sarkar, Reserve Inspector, 

(3) Indra Kumar Chetia, Reserve Inspector

(03 accused persons were added during investigation, whereas, no action against one accused person)



	5. 
	RC.1/S/2009 -Kol.
Dated 12.02.2009 U/s.365 / 34 IPC. 

	Apu @Manik Chanda, 
2)Ramu Chanda (Both are private persons)

	The investigation of the case was referred by the Government of Assam.It is alleged that Shri Prasanna Turung, working president, Tirap Autonomous District Council Demand Committee (TADCDC) and his wife Smt. Kohmai Turung were kidnapped by Apu Chanda and Ramu Chanda from their residence at APO Colony, Margherita on the night of 07.04.07.
	Closure report filed in the Court on 30.06.2010.


	2010 (06 cases)

	1. 
	RC0172010A0006-GWH
Dated 29/4/2010    
U/s 420,468,471,406, 408 IPC
	(1) Debeswar Saikia E.D, Packerman, Teok Post Office, Assam
(2) Sh. N.K. Baruah, Work Charged Khalasi, Central Water Commission, Assam
(3) Sh. Gour Das, Work Charged Boat man Central Water Commission, Assam
	The investigation of the case was referred by the Government of Assam. The case relates to payment of bogus money orders purported to have been issued at Teok Post Office, Jorhat District, Sibsagar Postal Division, Assam.
	Under Trial.
Charge sheet filed in the Court on 21/4/2011 against  Sh. Debeswar Saikia, Sh. N.K. Baruah and Sh. Gour Das.

	2. 
	 RCSHG2010A0001  
Dated 13/05/2010 
U/s 120B/420/409/467 IPC and U/s 13(2) r/w 13(1)(c) & (d) P.C.Act. 1988


(PWD)
	(1) Dipolal Hojai, the then Chief Executive Member, North Cachar Hills Automomous Counscil (NCHAC). (2) Hohet Hojai, the then executive Member, North Cachar Hill Automomous Council(NCHAC). (3) Jayanta Kr. Ghosh (Private Person) Contractor. (4) P.K.Rai Employee PWD (5) Thaosen Shief, Employee PWD (6) Dipak Das, Employee PWD (7) Chuni Pal, Employee PWD (8) B.K.Das, Employee PWD (9) Jidung, Employee PWD (10) Unknown PWD employees (11) Unknown employees of NCHAC (12) Unknown members of DHD(J)
	The investigation of the case was referred by the Govt. of Assam on the basis of the finding of NIA while investigating a terrorist related case. Brief allegation as per FIR is that Rs. 2.88 crore was paid by PWD to contractors in 2008 without any work being carried out by the contractors. 
	Under Trial.
Charge sheet filed in the Court  on 23/11/2011 against:
(1)Shri Depolal Hojai , Chairman,  N.C.Hills Autonomous Council, Haflong; (now Dima  Hasao), Assam,
2)Shri Jayanta Kr. Ghosh @ Drubo Ghosh , Contractor (Private person), R/O. House No.1193, Maharaja Nanda Road, PO:Brahnagar, Kolkata-36, West Bengal;
3)Shri Pradip Kr. Roy , Sub-Engineer-II, PWD, Mahur Road Division, Govt. of Assam, 4)Shri Joythanon Thaosen ,Junior Engineer,PWD, Mahur Road Division, Govt. of Assam,
5)Shri Debabrata Seal , the then Executive Engineer, PWD, Mahur Road Division (now posted in Udalguri Rural Road Division, BTC, Assam);
6)Shri Debasish Bhattacharjee ,Contractor (Private person), R/o.Lower Haflong, N.C.Hills, Assam,
7)Shri Karuna Sindhu Das , Asstt. Exe. Engineer (Retired), PWD,Mahur RoadDivn.,Assam8)Shri Himadri Sekhar Das , Accounts Officer (Retired), PWD,Mahur Road Division, Assam and 
9)Shri Keshab Bhattacharjee, Tracer,PWD,Mahur Road Division,N.C.Hills, Assam


	3. 
	 RCSHG2010A0002  dtd. 13/05/2010U/s 120B/420/409/467 IPC and U/s 13(2) r/w 13(1)(c) & (d) P.C.Act. 1988 (Public Health Engineering)   
	(1) Mohet Hojai, the then executive Member, North Cachar Hill Automomous Council(NCHAC). 
(2) Jayanta Kr. Ghosh (Private Person) Contractor. 
(3) Karuna Saikia, Executive Engineer, PHE, Deptt.  
(4) Manoj Talukdar, Engineer, PHE, Deptt.
(5) Prop. M/s Alampuria, (6) Jibangsu Paul, 
(7) Unknown PHE employees 
 (8) Unknown employees of NCHAC 
(9) Unknown members of DHD (J).
	The investigation of the case was referred by the Govt. of Assam on the basis of the finding of NIA while investigating a terrorist related case. Brief allegation as per FIR is that Rs. 6.25 crore was paid to contractors by PHE Department for supply of pipes and the contractors have not fully supplied the pipes. It is also alleged that Rs. 1.98 crore was paid for maintaince work and the work was not actually done.
	Under Trial.
Charge sheet filed in the Court on 23/11/2011 against :
1)Shri Mohet Hojai , Ex-Chief Executive Member, N.C. Hills Autonomous Council (now Dima  Hasao),Assam,2)Sh.Karuna Saikia , the then Executive Engineer,PHE, Haflong Division also holding additional charge as Addl.Chief Engineer I/c.PHE,N.C.Hills (now Dima Hasao),Assam,
3)Sh.Jibangsu Paul @ Raju Paul , Contractor (Private person),R/O.Vill.: Near Railway Field, PO & PS: Haflong, N.C.Hills (NOW Dima Hasao),Assam,
4)Sh.Uttam Phonglosa , UDA in District Library, Haflong, N.C.Hills (now Dima Hasao), Assam and 
5)Sh. Dilip Phonglo ,S/o.Late Niresh Phonglo, R/o. Haflong Dimasao Mahila Samity Colony, PO & PS:Haflong,N.C.Hills (now Dima Hasao),Assam; (Petty Contractor),(Private person).

	4. 
	RCSHG2010A0003 
Dated 13/05/2010U/s 120B/420/409/467 IPC and U/s 13(2) r/w 13(1)(c) & (d) P.C.Act. 1988
(Social Welfare)
	(1) Mohet Hojai, the then executive Member, North Cachar Hill Automomous Council(NCHAC). 
(2) Jayanta Kr. Ghosh (Private Person) Contractor. 
(3) R.H.Khan, Deputy Director, Social Welfare Deptt. N.C.Hills. 
(4) Debasish Bhattacherjee, Prop.of M/s MAA Trading, Loknath & M/S Jeet Enterprise. 
(5) Unknown employees of Social wellfare Deptt. N.C.Hills 
(6) Unknown employees of NCHAC 
(7) Unknown employees of DHD(J)
	The investigation of the case was referred by the Govt. of Assam on the basis of the finding of NIA while investigating a terrorist related case. Brief allegation as per FIR is that Rs. 13.5 crore was siphoned off by the officers of Social Welfare Deptt. Without carrying any work and another Rs. 1.38 crore was paid to contractors for supply of materials such as blankets, mosquitonets etc. without doing any actual work.
	Under Trial.
Charge sheet filed in the Court  on 21/12/2011 against:(1)Sh.Mohet Hojai,CEM
,(2)Sh.R.H.Khan,the thenDy.Director,Social Welfare Deptt.,
(3)Sh.Debasish Bhattacharjee (Pvt.person);
(4)Sh.B.C.Dey,JE;(5)Sh. A.Hussain, Pvt.person;
(6)Shri Amjad Ali @ CRP (Pvt. Person) (7)Smt.Raihan.Ahmed, Junior Inspector, Co-Operative Society N.C.Hills.

	5. 
	 RCSHG2010A0004  
Dated 13/05/2010U/s 120B/420/409/467 IPC and U/s 13(2) r/w 13(1)(c) & (d) P.C.Act. 1988 (Agriculture)
	(1) Mohet Hojai, the then executive Member, North Cachar Hill Automomous Council(NCHAC). 
(2) Dipak Hazarika, the then Asstt. Engineer(Mech). Argicultural Deptt.. 
(3) The then Executive Member(Agriculture). 
(4) Unknown employees of Agricultural Deptt.
(5) Unknown employees of NCHAC 
(6) Unknown members of DHD(J)
	The investigation of the case was referred by the Govt. of Assam on the basis of the finding of NIA while investigating a terrorist related case. Brief allegation as per FIR is that Rs. 4.5 Crores was allotted to Agriculture Deptt., N.C. Hills and though the amount was drawn the work was not fully done.
	Under Trial.

Charge sheet filed in the Court on 23/11/2011 against:-
1)Shri Deepak Hazarika , the then Executive  Engineer (Agril.), Deptt. of Agriculture, Govt. of Assam, Haflong (now posted  at Hojai,Nagoan District, Assam); and
2)Shri Pramod Chandra Saikia , Asstt. Agriculture Engineer, Deptt. of Agriculture, Govt. of Assam.

	6. 
	RCSHG2010A0005 
Dated 13/05/2010
U/s 120B/420/409/467 IPC and U/s 13(2) r/w 13(1)(c) & (d) P.C.Act. 1988 ( Soil Conservation)
	1) Mohet Hojai, the then executive Member, North Cachar Hill Automomous Council(NCHAC). 
(2) Subrota Hojai, the then EM(NCHAC). 
(3) Arup Rai, the then Divisional Soil Conservation Officer 
(4) Unknown employees of Soil Conservation Department.. 
(5) Unknown members of DHD(J).
	The investigation of the case was referred by the Govt. of Assam on the basis of the finding of NIA while investigating a terrorist related case. Brief allegation as per FIR is that Rs. 2 crores was drawn by Soil Conservation Deptt. In N.C.Hills and work worth not even Rs. 50 lakhs was done.
	Under Trial.
6 Nos. of Charge sheets were filed in the Court on 21/12/2011 as follows:-
i)Chargesheet filed against:1)Sh.A.Rai, Divisional Soil Conservation Officer;
2)Sh.Subrota Hojai,Exe.Member,Haflong;
3)Sh.L.Chetia,Range Officer (Since Retd.);
4)Sh.M.Bhattacharjee,SCFW 5)Sh.A.Rai Sarma, Divisional Soil Conservation Officer. 
ii)Chargesheet filed against:-1)Sh.A.Rai, Divisional Soil Conservation Officer;
2)Sh.J.Hojai,SCD (Senior);
3)Sh.A.Rai Sarma,Divisional Soil Conservation Officer.
iii)Chargesheet filed against:-1)Sh.A.Rai, Divisional Soil Conservation Officer;
2)Sh.Subrota Hojai, Exe. Member, Haflong;
3)Sh.A.K.Das,S.C.Demonstrator (Junior)
;4)Sh. A.Rai Sarma, Divisional Soil Conservation Officer;
5)Sh.M.Bhattacharjee,SCFW 
iv) Chargesheet filed against:-1)Sh.A.Rai, DivisionalSoil Conservation Officer;
2)Sh. A.Rai Sarma,Divisional Soil Conservation Officer.  
v)Chargesheet filed against:-1)Sh.A.Rai, Divisional Soil Conservation Officer;
2)Sh.L.Chetia,Range Officer (Since Retd.)
3)Sh.A.K.Das,SC Demonstrator (Junior);
4)Sh. A.Rai Sarma,Divisional Soil Conservation Officer. 
vi)Chargesheet filed against:-1)Sh.A.Rai, Divisional Soil Conservation Officer;
2)Sh.L.Chetia,Range Officer (Since Retd.);
3)Sh.A.K.Das,SC Demonstrator (Junior).

	2011(09 cases)

	1. 
	RCSHG2011A0001  
Dated 21/01/2011 U/s.120-B, 406,409  IPC  &  Sec. 13(2) r/w.13(1)(d) of  P.C.Act, 1988 (Forest)
	1) Shri  D.Zaman, DFO, N.C.Hill Divn., Haflong;
2) Shri Dipolal Hozai, Ex CEM, N.C.Hills Autonomous                   Council;
3) Shri R.S.Gandhi, Prop. M/s. Hills Trade Agencies, 4th               Floor, P.R.Complex, A.T.Road, Guwahati, Assam.

	The investigation of the case was referred by Govt. of Assam after the case was registered by them on the basis of a complaint. Brief allegation of as per FIR is that in pursuance of criminal conspiracy the suspects fraudulently and dishonestly deposited the entire amount of Rs. 12 crores released by NHAI towards compensatory aforestation in a new account and from there the amount was transferred in the account of Principal Secretary(N), N.C.Hills Autonomous Council, Assam and thereafter transferred the amount illegally/unauthorisedly in the account of Hill Trade Agency instead of being utilised for the afforestation. 
	Under Investigation.
CBI  Report  was sent to the Chief Secretary, Govt. of Assam, Dispur on 16/05/12 with a request to issue Sanction orders for Prosecution against (1) Shri Depolal Hojai, the then Chief Executive Member, (CEM)   & (2)Shri Dabiruz Jaman,IFS  @ Dabiruz Zaman, the then Divisional Forest Officer. Sanction order against Shri Depolal Hojai,the then Chief Executive Member, (CEM)   was received on 6/7/12 and another  Sanction order for prosecution against Shri D.Zaman, IFS has rceived on 05/11/12 On scrutiny of the said sanction order it is found that the actual name of the Sh. D.Zaman required to be clarified which has carried by the I.O.

	2. 
	RCSHG2011A0003  
Dated  30/03/2011 
U/s.120-B, 409,420,467 IPC  &  Sec. 13(2) r/w.13(1)(c) &(d) of  P.C.Act, 1988 ( Health)
	1)Principal Secretary (Transfer), Dima Hasao Autonomous Council (erstwhile N.C.Hills Autonomous Council), Dima Hasao District, Assam  &
2)Unknown others.
	The investigation of the case was referred by Govt. of Assam after case was registered by them on the basis of Special Audit Report. Brief allegation as per FIR is that the suspects in pursuance of their criminal conspiracy had fraudulently and dishonestly misappropriated funds for total amounting to Rs. 1.90 crore which was drawn by Principal Secretary (T) for implementation of schemes without implementing the schemes during the year 2007-08 and 2008-09. 
	Under Trial.

Charge sheet filed in the Court on 12/07/2012 against:
Sh. Depolal Hojai, the then Chief  Executive Member, Dima Hasao Autonomous  Council (erstwhile North Cachar Hills Autonomous Council), (now MAC,DHAC),Haflong, Assam

	3. 
	RCSHG2011A0004  
Dated  30/03/2011 
U/s.120-B, 409,420,467 IPC  &  Sec. 13(2) r/w.13(1)(c) &(d) of  P.C.Act, 1988 (Social Welfare)
	1)Shri R.H.Khan, the then Deputy Director, Social Welfare Department, Haflong, Dima Hasao District, Assam  &
2)Unknown others
	The investigation of the case was referred by Govt. of Assam after the case was registered by them on the basis of Special Audit Report. Brief allegation as per FIR is  that the suspects in pursuance of their criminal conspiracy had fraudulently and dishonestly misappropriated funds from Social Welfare Department, N.C.Hills, Assam for total amounting to Rs. 7.00 crores for implementation of scheme for economic upliftment of BPL families and another amount of Rs. 2.05 crores were also allegedly misappropriated against National Old Age Pensions Scheme and National Family Benefit Scheme during the year 200-08. 
	Under Trial.

Charge sheet filed in the Court  on 16/08/2012 against
1)Sh.R.H.Khan , the then acting Deputy Director, Social Welfare Department, N.C.Hills (now Dima Hasao), Haflong, Assam; 
2)Shri Ajodhya Chowhan , Field Investigator, O/o. the Deputy Director,Social Welfare Department, N.C.Hills (now Dima Hasao), Haflong;Assam and 3)Shri Amjad Ali @ CRP ,Private person (earlier working as muster roll peon for one year in the O/o. the District Information & Public Relation, Haflong,Assam) R/O. Village: Keshar Vita, PO: Jhowdanga, PS:: Mankachar,Dhubri,Assam

	4. 
	RCSHG2011A0005
Dated  09/05/2011
 U/s.120-B, 409,420,468,471 IPC  &  Sec. 13(2) r/w.13(1)(c) &(d) of  P.C.Act, 1988 (DRDA)
	1)Shri Anil Baruah, ACS, the then Principal                 Secretary, N.C.Hills Autonomous Council  Haflong, 2)Shri H.P.Rajkumar,ACS,the then  i/c.PD, DRDA,    N.C.Hills, 3)Shri Meganjoy Thousen, ACS, i/c. BDO DVD             Block, Mahur,4) Smt. Pratima Barman, ACS, BDO, Harangajao            Development Block, 5)Smt. V.Doungal i/c. BDO, New Sangbar                      Development Block, 6)Shri Dimbeswar Morang, ACS  i/c. BDO,    Diyungbra Development Block, 7)Shri T.P.Borgohain, ACS, BDO, Diyungbra  Development Block, 8)Shri Jayanta Sarkar, ACS,BDO, Diyungbra                  Development Block and 9)Unknown others
	The investigation of the case was referred by Govt.of Assam after the case was registered by them on the basis of a complaint. Brief allegation as per FIR is that the accused persons in conspiracy with each others indulged in acts of ommissions and commissions in the matter of implementation of NREGA Scheme during 2006-2007 in N.C.Hills thereby causing excess expenditures by preparing false vouchers or non-preparing records/vouchers and also there was physical shortfalls in the schemes. It is also alleged that there is no approval in many of the schemes in DRDA HQ and Blocks and there are instances that some schemes from outside approved lists were taken up. It is also alleged that there have been huge cash transactions  in violations of financial rules/guidelines. The creation of  jobcard-wise mandays has thrown up overlap of working days for the same person on the same day at two sites points towards defalcation of large amounts of public money.
	Under Investigation.
CBI report has been forwarded to the Principal Secretary to the Government of Assam, Home and Political Department, Dispur Guwahati by the DIG, NE ACZ, Guwahati on 19/11/2012 for launching prosecution and the same is awaited.

	5. 
	RC.9/2011-EOU.V
Dated  5.09.2011
 U/s. 120-B of IPC and sec. 49,  49-B r/w 51 of the Wildlife (P) Act, 1972
	Peter (Private person) Bank Colony, Dimapur, Assam and other unknown persons.
	The case was registered on the basis of complaint received from Deputy Commissioner, Ministery of Finance, Deptt of Revenue, Guwahati, Assam. The case is related to the seizure of speed post parcels containing pangolin scales and bones/body parts of tiger booked from Dimapur (Nagaland) to Imphal for further smuggling to Myanmar.
	Under Investigation

	6. 
	RC.10/2011-EOU.V
dated. 5.09.2011 U/s. 120-B of IPC and sec. 49, 49-B  r/w 51of Wildlife (P) Act, 1972
	Peter (Private person) Bank Colony, Dimapur, Assam and other unknown persons.
	The case was registered on the basis of complaint received from Deputy Commissioner, Ministery of Finance, Deptt of Revenue, Guwahati, Assam. The case is related to the seizure of speed post parcels containing pangolin scales and bones/body parts of tiger booked from Dimapur (Nagaland) to Imphal for further smuggling to Myanmar.
	Under Investigation

	7. 
	RC11/2011.EOU-V dated 5.09.2011 U/s. 120-B of IPC and sec. 49, 49-B r/w 51of Wildlife (P) Act, 1972
	Peter (Private person) Bank Colony, Dimapur, Assam and other unknown persons.
	The case was registered on the basis of complaint received from Deputy Commissioner, Ministery of Finance, Deptt of Revenue, Guwahati, Assam. The case is related to the seizure of speed post parcels containing pangolin scales and bones/body parts of tiger booked from Dimapur (Nagaland) to Imphal for further smuggling to Myanmar.
	Under Investigation

	8. 
	RC 12/2011-EOU-V dated 5.09.2011 
U/s. 120-B of IPC and sec. 49, 49-B r/w 51of Wildlife (P) Act, 1972
	Saibaba Enterprises, Prem Nagar, Orrissa and other unknown persons
	The case was registered on the basis of complaint received from Deputy Commissioner, Ministery of Finance, Deptt of Revenue, Guwahati, Assam. The case is related to the seizure of speed post parcels containing pangolin scales and bones/body parts of tiger booked from Berhampur (Orissa) to Imphal for further smuggling to Myanmar.
	Under Investigation

	9. 
	RC 13/2011-EOU.V 
dt. 5.9.11
u/s 120-B IPC and  Sec. 49, 49-B  r/w  section 51 Wildlife Act,1972
	Peter (Private person) Bank Colony, Dimapur, Assam and other unknown persons
	The case was registered on the basis of complaint received from Deputy Commissioner, Ministery of Finance, Deptt of Revenue, Guwahati, Assam. The case is related to the seizure of speed post parcels containing pangolin scales and bones/body parts of tiger booked from Dimapur (Nagaland) to Imphal for further smuggling to Myanmar.
	Under Investigation

	2012 (upto 31.10.2012) (08 cases)

	1. 
	RC0172012S0003-GWH  
Dated 12/1/2012
U/s 302, 34 IPC and section 25(1)(a) and 27 (1) of Arms Act.
	Unknown persons
	The investigation of the case has been referred by the Govt. of Assam. The allegation relates to murder of Late Donbosco Chermako, President of All Adivasi Student Association of Assam  by unidentified gunman on 22/2/2011 at Jakabpur under Gossaigaon PS, Kokrajhar, Assam. 
	Under investigation.


	2. 
	 RC 6(S)/2012 /SCU.V/ SC.II  dated 10/08/2012 u/s147/ 148/149/ 325/326/302 IPC.




	1)Joyanuddin Seikh(Private persons) 

2). Abdul Khalik (Private persons)
	The investigation of the case was referred by the Government of Assam.  The case relates to killing of three persons by some persons of Bodo Community by sharp weapon.
	Chargesheet filed in the Court on 1.11.2012 against accused Joyanuddin Seikh(Private persons) & Abdul Khalik (Private persons).
   Further investigation is continuing.

	3. 
	RC 7(S)/2012 /SCU.V/SC.II 
Dated 10/08/2012
 u/s 147/148/149/302 IPC.
	Unknown persons of Bodo Community.
	The investigation of the case was referred by the Government of Assam. The case relates to the killing of two persons by some persons of Bodo Community by setting the victims on fire.
	Under investigation.

	4. 
	RC 8(S)/2012 /SCU.V/SC.II 
dated 10/08/2012
 u/s 147/148/336/353/447/448/380/436/427 IPC
	Unknown persons suspected to be  Muslim Community
	The investigation of the case was referred by the Government of Assam.  The case relates to rioting, looting of property and burning of houses by unknown persons.
	Under  investigation.

	5. 
	-RC 9(S)/2012-SCU.I
-Dated  10.09.2012
-U/s 326, 327 & 34 of  IPC and 25(1)(a) of Arms Act,
	Rajib Basumatary s/o Shri Baradakanta r/o Village Hakorbari, P.S. & Distt. Kokrajhar and other unknown person.
	The investigation of the case was referred by the Govt. of Assam. It is alleged that on19.7.12 at about 7.30 pm, the accused Rajib Basumatary and some other unknown culprits came on motor cycles from Magumari Bazar side and fired at two boys including younger brother of the complainant  while they were sitting under a tree near his residence at Magumari and both these boys received bullet injuries.	
	Under Investigation.



	6. 
	-RC 10(S)/2012-SCU.I
Dated   10.09.2012
-U/s 341, 148, 149, 302 & 435 of  IPC

	Unknown miscreants of the Muslim community.
	The investigation of the case was referred by the Govt. of Assam. It is alleged that on 20.7.2012 at about 8.15 p.m., some unknown miscreants came on motor cycle to Bhatipara, fired few rounds from fire arms in air and fled away. At this some people of  Muslim community from the neighboring villages armed with lathi, dao, sword, axe etc. assembled at Joypur. They wrongfully detained 4 Bodo boys who were coming by two motorcycles and assaulted them, as a result of which all of them died.
	
	Under Trial
In this case  charge sheet has been filed in the court on 07.11.2012 against 07 persons namely :  
1. Md. Kurban Ali Sheikh s/o Md. Jamsher Ali Sheikh, 
2. Md. Adom Ali Sheikh s/o Md. Rustam Ali Sheikh 
3. Md. Hashem Ali Rahman s/o .Md. Gazi-ur-Rahman r/o Village Dangipura,
4. Md. Imran Hussain s/o Md. Abu Sayad Bharali,
5. .Md. Hashem Ali Sheikh s/o Md. Rustam Ali Sheikh,
6. Md. Ali Azam Sheikh s/o Md. Abdul Ghani, and
7. Md. Moinul Sheikh s/o Md. Abdul Rasheed, all r/o Joypur, PS & Distt.  Distt. Kokrajhar. Further investigation in the case is continuing.

	7. 
	-RC 11(S)/2012-SCU.I
Dated  10.09.2012
-U/s 364, 032, 201 & 34 0f  IPC
	 Some Bodo Miscreants
	The investigation of the case was referred by the Govt. of Assam.  It is alleged that on 4.8.12 at about 4.30pm some Bodo youth kidnapped two  boys of village Barpathar  who were travailing  in a tempo from Chapaguri towards Karigaon and killed them.  On the next day their dead bodies were recovered from the jungle near Champa river.
	Under Investigation.


	8. 
	-RC 12(S)/2012-SCU.I
Dated  10.09.2012
-U/s 147, 148, 149,  
307, 302 &  326 0f  IPC 
and 25 (1)(a) & 27(1)(2)(3) of Arms Act.
	Unknown persons of Bodo community.
	The investigation of the case was referred by the Govt. of Assam.
It is alleged that on 6.8.12 at about 9.30 PM, while some persons of village Ranighuli were patrolling, some Bodo miscreants came and started firing. As a result of which 3 persons were killed and another 3 persons were 3 injured.
	Under Investigation.







